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West Bengal Act IX of 1951' 

THE WEST BENGAL CONSOLIDATED FUND 
(CHARGED EXPENDITURE) ACT, 1951. 

A)/  Act to dcctnre cerrni~r e.cpendirrrre to be expendirrrre cllarged irporr 

the Cor~sotirlrrted Frrtld oj rhe State. 

WHEREAS i~ is expedient ro dzclarc thc conlribulions payablc undcr 

ccrrain enaclmcnls, and thc grnnts ro be made lo cenain local authoriries 

by the Srale Govcrnmcnt to bc cxpcndilure charged upon the Con- 

solidaled Fund o i  [he Slale; 

I1 is hereby enacrcd as follows:- 

1. ( 1 )  This Act may be called  he Wesl Bengal Consolidaled Fund 

(Charged Expcnditurc) Acl, 195 1 .  

(2) I r  shall bc dccmed lo have come into force on lhe TKS~ day OF 
April. 19.50. 

2. The con~ribution payable by [he State Government under 

each enacrmznt specified in rhc first column of the Firsr Schedule 

10  his Act. or so much of such conlribudon as is spccificd in thc 

corresponding cntry in the third column of thc said Schcdulc, is hcrcby 

declared to bc cxpcnditure charged upon the consolidated Fund of 

 he State. 

3. (1) In rcspccr of each enacrrnent specified i n  the Sccond Schcdulc 

ro this Acr, the State Government shall, in such mnnncr, and by such 

dalc as it may delemine, makc in cach y c x  irom thc Cansolidarcd Fund 

or the Slate, a grant approxima~cly cqual. in the opinion of [he Srale 

Govcrnment, ro the ne[ sum which. by viriue of the provisions OF 

clausc (1) of article 266 of rhc Cons~iruljon of India, is paid in h a t  ycar 

lo the Consolidarcd Fund of the State under !hat znaclmznr. 

(2) All granrs payable under Ihe provisions or sub-scciion (1) arc 

hereby declared to bc expenditure charged upon the Consolidared Fund 

of [he Srale. 

(3) The Stale Governmcnr may, by notification in the Oficial Gazcr~e, 

include in, or cxcludc rrom, the Second Schedule any appropriate 
cnactmenl. 

(4) Thc rclcrcnce in sub-secLion (1) lo thc Sccond Schedule shall be 

conshed  as a rercrcncc to such Schedule as for Ihc rimc bcing amcndcd 

under sub-secGon (3). 

Certain 
p t s  1ok 
rmde and 
c h q e d .  

'For rhc Staicnicnt of Objects and Reasons, see thc Ct~lcurru Grriel~e. El-rruorditirrrrn: 
dared the 14rh Fubmuy, 195 1. Pui IV, page 199; for pmccdings or rhc Wcs~ Rengat 
Lcgislarivr: Asszmbly. s e t  hlr Pmccdings ol  the rntcling of thc \ k s l  B c n ~ d  Lcgisla~ivc 
Asambly. hcldonfhc7,1~1March. 1951. 
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The West Be~rgnl Cotrsolidared Fluld (Clzurged Expntditrrre) 

Act, 1951. 

[Wcst Bcn. Act M of 195 I.] 

THE FIRST SCHEDULE. 

(See scction 2.) 

Short tillc. Seclion. Conlribulion payahlc. 
1 2 3 

Bengul Acts. 

Thc Howrah Bridge Act, 1926 1 I The whole. Bcn. Acr 1V 
of 1926. . .  

The Bcngal Molor Vehicles Tix 10 The wholc. Bcn. ACI 1 
o f  1932. . . 

Act, 1932. 
.. .. 

'Thc Albert Viclor Leper Hnspital 7 Thc whole. Bcn. ACI IX 

Acr, 1935. 01 1935. 

THE SECOND SCHEDULE. 

(See scction 3.) 

Cc~rtral ACIS. 

Thc Howrah Offences Acl. 1857. 

Thc Catrlc-rrcspass Act, 187 I .  

The Benglll Tcnnncy ACI, 1885. 

Ber~gal Acts. 

Thc Ccss Acl, 1880. 

The BengaI Ferries Acl, 1885. 

Thc Bcngnl Local Self-Governmenr Acr OF 1885. 

The Calcutta Hackncy Carrjagc Acr, 1919. 

The Bengal Village SclT-Govcmmcnl Acr, 19 19. 

The Bengnl Food Adulrcrarion Acr, 1919. 

'The Calcurta Municipal Acl, 1923. 

The Bengal (Rural) Pnmary Education Acl, 1930. 

The Bengal Municipal Act, 1932. 

Bcn. Acr 111 
of 1885, 

Bcn. Act 1 
01 1919. 

Ben. ACI V 
or 1919. 

Bcn. ACI VI 
of 1919. 

Brn. Acr 111 
or 1923, 

Bcn. Acr VII 
of 1930. 

'Thc A l k n  Mclor Lcpcr Hospiral Acr, 1g35 (Ben Acr 1X of 1935) was rcpcded by 
5. 7 of thc Alben Vicror Lcpcr Hospilal (Aboliiion) Act, 1956 (Wcsi Sen. Acr XV 
or 19.56). 

'The Cdcu~ln Municipal ACI, 1923 (Bcn Acr 111 of 1923) w a  w p l c d  md rc-cn~crcd 
b y s .  1 olthe Cdcurla Municipd Acr, 1951 (JVesr Ben- Act XXXIII of 1951). 
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